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DINESH PASWAN, Telephone and Dak Khalasi, workmg under Sr. Divisional
1
Mechamcal Engmeer D), Howrah Eastem Rallway, resndmg at Village Mihijam

Chhata Dangal, P.S. & P.O. Mihijam, District Jamtara, Jharkhand, Pin-815354.

... APPLICANT
VERSUS

1. UNION OF INDIA, through the General Manager, Eastern Railway, Koila
Ghata, Kolkata-700001. ‘

2. THE DIVISIONAL RAILWAY MANAGER, Howrah Division, Eastern
Rallway, Howrah-712221.

3. THE CHIEF PERSONNEL OFFICER, Eastern Railway, Koilaghata,
Kolkata, Pin-700001.

4, SENIOR DIVISIONAL PERSONNEL OFFICER, Eastern Railway,
Howrah, Pin-712221.

5. SENIOR DIVISIONAL MECHANICAL ENGINEER (D), Eastern Railway,
Howrah, Pin-712221. |
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No. O.A. 350/00695/2017 Date of order: 18.5.2017

Present : Hon’ble Mr. A.K. Patnaik, Judicial Member
Hon’ble Ms. Jaya Das Gupta, Administrative Member

For the Applicant : Mr. A. Chakraborty, Counsel
For the Respondents None
ORD ER (Oral)

AK. Patnaik, Judicial Member:

Heard Mr. A. Chakraborty, Ld. Counsel appearing for the applicant.
2. This OA has been filed by Dinesh Paswan, Telephone & Dak
Khalasi challenging action of the respondents in not allowing him to join and
cancel the letters No. DL/B.%ednlSéﬁé(ﬁ)‘lHW?:dated 1.3.2017, 7.3.2017

.
and 20.3.2017. This O. A’?#as beeﬁ led’p _‘ymg o the followmg reliefs:

“i) That respon&entsgéay\kiidx%! ﬁiret:ted td” allow the applicant to

resume his duty. x/:,..\a 3 4
. . ———— “" “"“’"""""’)f f»: ‘1 ]
ii) Due salary may kindfye-asketito e paid. = %
) ry yig 5 i \“‘q:tqygp id. 2
iiiy That thé“fespond i \m‘fj'ected toTe& the period of

absence from 23" 253‘723 15-8:39017 -ar »gnd the /penod between
12.3.2017 to 11 4 201 7~as sanct:onecf\lea :&nd;est of the periods

may be treated as 'spent onduty..—
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iii) Letters No. Peon/SDME(D)IHWH”dateﬁ 1.3.2017, 7.3.2017 and
20.3.2017 may be quashed- . .. -~

iv) Pass any other order/s as your Honour may deem fit.
iv) An exemplary heavy cost may kindly be imposed to the

respondents a they have willfully caused mental and financial
harassment to the employées working under their eontral.”

3. The facts in a nut shell as per Mr. Chakraborty, Ld. Counsel for the
applicant are that the applicant was appointed as Substitute Telephone &
Dak Khalasi in the South East Central Railway on 1.5.2016. Subsequently
he was transferred from South East Central Railway to Eastern Railway,

Howrah Division and posted as a TADK under Sr. DME (D), Eastern



3 0. 350.00695.2017
"

Railway, Howrah vide Office Order dated 29.6.2016. He after this order |
went to resume his duty but the office under whom he was posted advised
him that he will remain out of station from the timing therefore he rday be on
leave. As per the advice of the concerned office in which he was working he
applied for leave. The respondent authorities despite receiving the leave
applications from him advised him to resume duty. He thereafter made a
representation and stated that despite reporting for duty he was not aliowed
to resume duty. He also submitted his Fit Certificate from a doctor for
allowing him to resume his duties.

4, Mr. Chakraborty, Ld. Counsel for the applicant submitted that the
grievance of the apphcant woutd be- mbre OF )ess addressed if a specific

‘\.

order is passed by dlredﬁng memnoe[ned

N
: ‘{ kS “} % i b
3 & 4 to dispose of theareprQSentahdm

~ ~w«,-

W horlty i.e. wespondent Nos. 2,

X

;d,}z 4\201? wnthm a specific time

o e " U—suq'vr\wvm p

frame. : ’ .\::: M I :‘: : .
5. Though no dotnce has: b«fen/;ssdgd stdt then wéihmk it appropriate
to dispose of this O.A. wlthdut wamng for reply,b';(sdlrectmg the respondent
Nos. 2, 3 & 4 that i, any such representatlon/ha;ve Ibeen preferred on
12.4.2017 and the same |s~st|I| pendiﬁg conSuderatlon then it may be
considered and disposed of by way of a well-reasoned order within a period
of two months from the date of receipt of a copy of this order under
communication to the applicant, and if the applicant's grievance is found to
be genuine, then expeditious steps may be taken within a further period of
three months from the date of such consideration to extend those benefits to
the applicant.

6. We make it clear that we have not gone into the merits of the matter

and all points are kept open for the respondents to consider the same as

\AL-

per the rules and regulations in force.
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7. . A copy of this order along with paper book be iransmitted to the

“

re_spondent Nos. 2,3 & 4 b'y speed post for which Mr. Chakrabom

undertakes to deposit necessary cost in the Registry within this week.

i : : )
- 8. With the aforesaid observation and direction, the O.A. is disposed
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4 Administrative Member - - Judicial Member
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